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[The Minister of Education and Na­
tural Resources and Scientific Research 
(Maulana Azad): As the hon. Member 
will remember,  the first  committee 
was formed by the hon.  Speaker  in
1948. This Committee consulted all 
those people whose  consultation  it 
considered necessary and submitted its 

recommendations for consideration of 
the Government  of India who have 
appointed a four-man  committee  to 
finally consider it and arrive at a de­
cision.  So far as I am  aware,  the 
former committee or the newly form­
ed one did not call for the opinion of 
the general public.]

Mr. Speaker: The question  list  is 
exhausted.

rflf  ?

«ft  »rra  ̂:  ft

Shri T. N. Sineh:  I wanted to put
a question. '

Mr. SpealKer: 1 think it is better that 
the hon. Member reads the statement.

Shri T. B. Vittal Rao: May I have

your permission to put question  No. 
78?

Mr. Speaker: I do not think I should 
encourage  the practice.  The  hon. 
Member concerned in whose name the 
question stands should have given an 
authorisation.  That would have been 

the easiest course.

Shri T. B. Vittal Rao: May I bring 
it to your notice that some questions 
of a similar nature have been disal­
lowed on the ground that this question 
has been admitted.  Therefore,  we 
want to have this question answered, 
so that we may put supplementaries.

Shri V. P. Nayar: Other question on 
the same subject have been disallow­
ed.  So. this should be aUowed.

Mr. Speaker: It is a question  of
creating a precedent and encouraging 
Members to be absent without giving 
authority to other Members to put the 

question.

Shri V. P. Nayar: I would like to 
draw your attention to the fact  that 
questions on the same  subject which 
were of a similar nature were disal- 

Jowed.

Mr. Speaker: He means. . on  the
ground that this question  has  been 

admitted?

Shri V. P. Nayar: Yes, Sir.

Mr. Speaker: Very well.  Mr. Vittal 
Rao may put that question. 

Unemployment

*78. Shri T. B. Vittal Rao (On be­
half of Sardar Hiikam Singh): Will the 
Minister of Finance be pleased to state:

(a)  whether  the  Government  of 
India and the Planning Commission 
have asked State Governments to give 
a picture of the incidroce of unem­
ployment in their respective  States; 
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(b̂ it  whether any reports have 
so far been received by the Centre?

The Deputy  Minister  of  Finance 

(Shri M. C. Shah); (a) Towards  the 
end of July last, the Planning Commis­
sion asked the State Governments “to 
examine the employment situation  in 

their States and indicate the factors 
at work and the extent to which they 
can take action  to influence them”. 
They were also requested to keep the 
problem  “under continuous  watch” 
Hnd to send to the Planning Commis­
sion from time to time “their consider­
ed appreciation of the  problem and 
{heir  suggestions for  dealing  with 

them”.

(b)  Replies to the Planning Commis­
sion's letter have been  received from 
most State Governments.  They deal, 
in the main, with schemes that  might 
be taken in hand for countering the 
trend towards  increasing unemploy­
ment rather than  with the measure­
ment of incidence.

Sbri T. B. Vittal Rao: May I know 
if it is in the contemplation of Govern­
ment to provide unemployment insur­
ant or unemployment relief?

Shri M. C. Shah: We have already
asked for repOTts  from  the  States. 
Some of the States have already repli­
ed and those replies are being studi­
ed and discussed in the Planning Com­

mission.

Shri B. S. Mttfthy: May I know whe- 
tha: steps have been taken to conduct 
a  survey  of  unempl03nnent,  both 
among the educated and the uneduca­

ted?

Shri M. a Shah: Yes, Sir. The Plan­
ning Commission has asked one State, 
vfe.  Travancore-Cochin»  to  conduct 
an, eaauiry into unemployment.  The 
Qtiier «teps taken  are: a preliminary 
gimr̂ey  of unemployment trend  and 
select sample survey; sample enquiry

mro the live registers of the employ­
ment exchanges in Delhi; enquiry into 
unemployment  in Travancore-Cochin; 
and enquiry into  unemplojrment  in 
Calcutta.

Mr. Speaker: The Question hour  is 
over.

WRITTEN ANSWERS TO QUESTIONS 

Rac3».  Course  Camp Cinema

*79. Sardar Hiikam  Singh: Will
the Minister of Defemce be pleased to
state:

(a) whether any tenders were invi­
ted for leasing out the Race Course 
Camp Cinema in Delhi in August 1952;

(b) whether the lease was given to 
the hipest bidder;

(c) if not, the reasons therefor;.

(d) whether again tenders were in­
vited for on the 5th December, 1952;

(e) what was the highest  bid per 
month and by whom;

(f) whether the cinema is being run 
by the old contractor at the rate of 
Rs. 1,100/- per month; and

(g) whether it is a fact  that  the 
same old contractor is  enjoying the 
monopoly benefits of two other cine­
mas at National  Stadium  and. the 
Palam?

The Deputy  Minister  of  Defence 
(Sardar Mitîthia): (a) Yes

(b) No, Sir.

(c) When tenders were invited for 
leasing out the Race  Course  Camp 
Cinema in August 1952 representations 
were made by certain  firms to  the 
Ministry of Defence  that this proce­
dure was against the declared  Gov­
ernment policy and that the leasing of 
the cinema building should be put to 
auctiaa.  The matter was given  full 
consideration  and it was ultimately 
decided that the method of letting out 
cinemas (by auction or tenders) should




